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- @ ‘Dated:- 25,7.93

Hon. mr. F‘ Ko blnha’ g Me
Hone Mre Ve K. Seth, A olls

: Heard the learned counsel for the
parties. The le“rnéd ccunscl for the responderts
submits tht since the date of rc0c1v1ng the
applloablona~ampearing in the Civil Services
'(prelimlnarx)Egam;naulon 19932 has been extended
upto 2,3.1993 and the applications of the
‘\ s ‘ .apﬁliéants uqrerrébeiyed before that date and
cansequéntly, the applications have alreéady been
accepted by the U.P.SEC So in that view o the
mtter, it tee been submltted that these applicatios
;4' ' ‘ : ke ve nou become,lnfructuous. These facts are also
admitted by the learned counsel for the
ﬂpplicant.,
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Consequently, considering the
submission‘and in view of the faects that the
applications of the applicents havensince been

'accepted by the U.P.5.C. as a result of the
extension of the date for recelv1ng the
applications for apperdng im the Civil JServises

M(PrellmlnarzyExamlnation 19932, these appllCathD
_rave now become infructuous and the result,
"therefora, is_that they are dismlssed as 1nfru-

ctuous.
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